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Separate Paging is given to this Part in order that it may be filed as a separate compllatlons ‘
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, shall be ehoxble for appomtment to-the said posts

Provided that the Central Government may, if satlsﬁed that such marriage is permissible under the personal -
law apphcable to such persen and the other paity to the 1 mamage and that there are other grounds for so doing, exempt
.my person from the operation of this rule :

5. Power to relax.- Where the Central Governmcnt is of the opinion that it is necessary or expedlent so to do, it may,
by Grder and for reasons to be recorded in writing and in consultation with the Union Public Service Commission,
relax any of the provisions of these rules with respect to any class or category of persons. .

6. Savihg.- Nothing in these rules shall affect reservation, relaxation of age-limit and other concessions required to be
provided for the Scheduled Castes, the Scheduled Tribes, the Other Backward Classes, the Ex-servicemen and other
special categories of persons, in accordance with the orders issued by the Central Government from time to time inx
this regard. :

, . SCHEDULE :
Name of post. A Number of posts. |  Classification. | Level in pay- Whether selection |
w - : . matrix. post or non-.
: , A : o selection post.
) @ e @ ®
.| Superintendent. ' 6*(2026). - General Central - Level-7inthe | " Selection. . .
RS : ' Lo oo .. | Service, Group ‘B’, |  pay-matrix '
*Subject to variation | Non-Gazetted, Non- N
- dependent on , Mmlstenal (Rs 44900~ -
‘workload. o 142400).
| Age-limit for direct recruits. | Educational and other qualifications | Whether agé and educational
' _ required for direct recruits. qualifications prescribed for
. - R direct recruits will apply in the
DR ’ U | case of promotees.
(©) o : ‘ S )R
Not applicable. : Not applicable. ‘ Not applicable.

- | Period of probation, | Method  of = recruitment, | In case of recruitment by promotion or by |
if any.  whether by direct recruitment ‘|- deputation/absorption, grades from: which promotlon

: or by promotion or by | or deputation/absorption to be made.
deputation / absorption and |
percentage of the vacancies to
be filled by various methods.

©) T ao) ‘-‘ | : an

Notrapplicable. ‘ - By promotion. | Promotion:

From amongst Office Superintendents in level-6 in the pay’ |
" | matrix (Rs.35400-112400) with five years of regular |
- service in -the grade and having successfully completed |
two weeks training in the field -of administration and |
| accounts. '

_ , Note:- Where juniors who have completed their qualifying |
“ B : ' ) .. or eligibility ‘service are being considered for promotion, |
| their senior shall also be considered provided they are not |
“short of the requisite qualifying or eligibility service by |
' more than half of such qualifying or eligibility service or

completed their probation period for. promotion to the next |-
| higher grade along with their juniors who have already
| completed such qualifying or eligibility service:

{ two “years, whichever is less ‘and have successfully |’ ’




